Ci-NTRAL ADMINISTRATIVE “TRIBUNAL
ﬁ . BANGALORE BENCH -
SR R RN X RN
Commercial Complex (BDA)
Indiranagar
Bangalore - 560 038 .
Costess 1 DEC1988
: _ C P (cwu,) /
TAx] Liarperacation NO. 58 86 /
" wemmnn, (@ ANO: |7u,-[ §6 _/
_ .Applicar.ﬁt%(s)' 4 Resgondent(g) L 1‘“ ' /lO\'X‘./'
Coi<. A oAb TSna [ Co B IONC Y | 03 R s _
. To : Qo.mao&oK x An7.
i). TS LTk A"‘S"‘"“" . @) The I—no',o‘ectfwa Asctr.
: e
- R’c \\—n PPA\/\H ko?PA. : Cc:mm\ssmmev '5,1_1::,
. OST i .
HIRE KE?““ iy | .\/.c&vﬁ‘\.‘@—‘a"’“"’
DHARWAD - BT o ' 4—-\\4\9.:\,9
kA A'T ARA " . : '
e ‘BAsA\/A‘Z’*T—" V- S) Sh- MQ f}ze)'\"‘-*’d
2)  SW — - - Sam Cendnel Goit:
| A&voc s "a Mown 34d Block o SLMBW\
o @8, f6 P Rl Csi %wﬂmzp
Rﬂ‘\d\; _\\Mam' ' %Méci-AU’e \.
| Bomamko”e‘ e .
oy G Incomeox
. C. v SO ‘
Kon nedoekoy | -
Banaa\&—‘_o’de’ :
Subject : ~SENDING COPIES OF ORDER PASSED BY. THE_BENCH :
Please find anclosed hereun.th the cgpz of\gRDER/S, _ RIM- S
' SYA . . A hd .
passed by th:.s Trlbunal J.n the above said a ; s) on ' l&ﬂ‘g&. :
A | pepurY REGISTRAR
. TI'¥ (JubICIAL)




4 VENE S SIRVEIL; mGEILISratIve
~‘Tx_"ibunal Banga.lore Bench.
‘ Bangalore

s o L M . evP Cc_un\)J\\o 6&’/88‘

& o _ . ‘ Order Sheet (contd)

‘Date ' . Office Notes ‘ I Orders of Tribunal

i
1
i
1
Il
1
i
i
!

N

!

e —
e e ——

KSPVC/LHARM

811,86

Orders on IA No,l - application for re-

. calling our order dated 31.17,1988.

In this IA the applicant has sought
,,CQPY ' | for recalling B& our order made on merits

TRUE ' on 31.10.1988 on the ground that the
absence of the petitioner and his counsel
were for bona fide reasons. We will e.2-.
assume that every one of the facts stot . -
by the applicant and his learned counsel
in 1A No.l are correct. But even then
there is no JuStlflcatlon for us to recall

" our order. Even otherwise we are of the -
view that th° order made by us would not

" have been in zny way - dlff‘erent even i

l ’ngg | we had heard the applicant and his counsel

. SECTION OFFICER . on the date the case was fixed. In the
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CONTEMPT - : o
PETITIGN(CIVIL)APPLI%ATIGN NO. 68 /a8
IN APPLICATION KO, 1714 /86(F)
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Sl . . N : 4.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH: BANGALORE |

DATED THIS THE 31ST DAY OF OCTOBER, 1988 -

Sri C.K. Angadi,

Major, R/O hlppaiahkoppa
Masur Post

leekerur Taluk,

Dharwad District. A : Petitioner
Vs,
l " The Comm1551oner of Income - Tax

2,

Karnataka 11,
Bangalore,

The Inspecting Asst.Commissioner of
Income - Tax,

Hubli Range, Vidya Nagar,
Hubli, - Contemptnor

(shri M.S. Padmarajaiah......Advocate)

This application.héving come up for hearing

"before this Tribunal to-day, Hon'ble Shri Justice K.S.
 Putteswamy, made the following :

Case called on more than one occasion in

pre=lunch session‘and again in the,post-lunch

¢glssion. On every occasion, the petitioner and his

On the last date of .

NT: HON'BLE SHRI JUSTICE K,S. PUTTASWAMY... VICE-CHAIRMAN

HON'BLE SHRI L.H.A., REGO <. MEMBER (A)
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lﬁ %by us. On this view, these proceedings a

2

absent. We see no justification to édjou
any further, We have therefore perused t

and heard Sri M.S. Padmarajaish, Senior S

" Counsel for Central Government, appearing

2. In this applicafion made unde
of the Administrative Tribunals Act, 1985
the Contempt of Courts Act, 1971, the pet
complained that the order made by a Divis
of this Bench in his favour in Applicétio
(Ann,.A) on 2nd December 1987, has not bee
in letter and spirit.

3. In their reply, .the responden

asserted that the order of this Tribunal

implemented in letter and spirit. In ela

of the same, the respondentis have poihted

rn this case
he records
tanding

for respondents,

r Sec. 17
(Act) and
itioner has
ion Bench
n 1714/86

n implemented

ts have
had been
boration

out that

deducting the imadmissible periods, the pktitionér

was not entitled for pension and therefor
to that effect had been made and comﬁunic
the petitioner and the admissible amount.
had been paid to him, We have no reason

these statements.‘ Even otherwise, the re
prodbbed befbre us establish these éubﬁis

of the respondents. From this it £ollows

. the respondents have complied with the or

' tc be dropped reserving liberty to the pe

e an order |
ated to

of gratuity
to disktelieve
cords_‘

sions

that

der made

re liable

titioner

to challenge the conseguential orders in separate

legal proceedings.
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In the light of above discussion, we hold

. that these Contempt of Court Proceeding.s. are liable

to|be dropped, We therefore drop the Contempt of

sal- - sal.
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